RI TEM NO. 3 COURT NO. 10 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).3267/2010

(From the judgenent and order dated 01/04/2010 in WA No. 281/2009
of The H GH COURT OF CHATTI SGARH AT BI LASPUR)

SRI NI VAS GUNDLURI & ORS. Petitioner(s)
VERSUS
M S. SEPCO ELECTRI C POAER CONST. CORPN. Respondent ( s)

(Wth appln. for ex-Parte stay, exenption fromfiling c/c of the
i mpugned Judgnent, exenption fromfiling OT., bring on record the
subsequent events/directions vacating interimorder)

WTH SLP(Crl) NO 5095 of 2010
(Wth appln.for stay and exenption fromfiling c/c of the inpugned
order and exenption fromfiling OT and office report)

Date: 13/07/2010 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE P. SATHASI VAM

HON BLE MR. JUSTICE ANIL R DAVE

For Petitioner(s) Dr. AM Singhvi, Sr.adv.
In SLP(Crl).3267/10 M. Kunal Verna, Adv.

In SLP(Crl)No.5095/10M.C. A Sundaram Sr. Adv.

& Res.In.SLP(Crl) M . Sanj ay Sen, Adv.
No. 3267/ 10 M. Rana S. Biswas, Adv.
M . Achi ntya Dwi vedi, Adv.
M. Midul Chakravarty, Adv.
M . Hemant Si ngh, Adv.
Ms. Sharm | a Upadhyay, Adv.
For Respondent (s) Dr. AM Singhvi, Sr.Adv.

in SLP(Crl)5095/10 M . Kunal Vernma, Adv.
For Res.No.1

State of M. Atul Jha, Adv.
Chhatti shgar h: M. D. K Sinha, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER

After hearing | earned counsel for the parties
at considerable length, the Court reserved its
verdi ct.

[ Usha Bhardwaj ] [ Savita Sai nani ]
Court Master Court Master



